CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

Rop- 81 91 '
) in / : Date; 20.9.1993
O.A. B855/91 - '
Betweens
G.Rama Murthy T «s Applicant
and

1,The Divisional Engineer,
Telecom, Bhimavaram-532 204,

2.The Industrial Tribunal,

Ramkete, Hyderabad-500 001. .
i «+ Respondents

Appearance:

Counsel fer the Applicané ¢t Sri C.Suryanarayana

EEU

—— ez

Counsel fer the Respendents: Sri- i
Addl. ccGsC

CORAM:
The Hen'ble Mr. A.B.Gerthi,] Member (Administratien)

The Hen'ble Mr. T.Chandrasekhar Reddy, Member {(Judicial)

Judgement

{As per the Hon'ble Mr. T. Chandrasekhar Reddy, Member (J) X

The applicant was a casual clerk and had been disengaged
in the year 1982. Questienong the actien of the respondents
in disengaging him, the applicant approached the Industrial
fribunal U/s 25 (f) ef the Industrial Tribunal Act. The
Tribunal, by its award dt. 25.8.90 passed the follewing
erders

"In the resylt and demand ef Sri G.Rama Murthy;i
Ex-employee of Telecom, Bhimavaram fer his abserp-
tien en regular basis in the pest of Telephene
eperater er Office Asst. is justified and he must



e
counsel for the review petitioner cenceded that th%gTri- .\

pe immediately abserbed inte service frem
the date of his dismissal er terminatien or
n@n-engagement but witheut any back wages,
with all ether attendant benefits.

 Award is passed accmrdingly. *
' i

2, 0LA.N@.BSS/91 was filed by the petitioner fer the

| : N
relief to direct the first respendent te implement the said

from the date ef its enferceability declaring that, |

|
the applicant is entitled te back wagas from the date eof

award,

his illegal retrenchment. The O.A 855/91 came up for

admissien‘en 4,9,91. The Div;si@n Bench ef the Tribunal

rejected the 0.A. by passing the fellewing erder.

nSe, in view of the latter, the executing

ceurt is not the Administrative Tribunal

but it is the Chief Judicial Magistrate

;r the Chief Metropolitan Megistrate that

the executing autherity feor the awards

passed b the Industrial Tribunal er the

Labeur Ceurt. Se, this ceurt has ne: juris-

dictien te entertain this petitien. Hence, .

‘the petitien is dismissed as net admissible. [
\

3. ' RP Ne.81/91 isrfiled(by the applicant in O.A.Nor

855/91) te review the said erder dt.4.9.91 in O.A.Na.855/91.

We have heard the counsel fer the réyiew petitioner, |

SC fer rESpmndents. It is the cententien of Sri Suryanaraya

coeunsel fer the review petitiener in thésR.P. that the

services of the applicant had been terminated illegally,

and as such he is entitled for the back wages from the |

,

| :
date he had been disengaged. This Pribunal has get juris-

. ‘ .
dictien te entertain the claim with regard te the siaid !

back wages, and as such this Tribunal had cemmitted an |

‘errer in rejecting O.A.Ne.855/91 in tete. The learned '

bunal is net an executing authority for the award passed

by the‘Industrlal Tribunal. But we find an errer apparent
|

.I3
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To
1. The

3 Y

in rejecting the claim ef the applicant

with regard te back wages. Whether the applicant is
antitled for the back wages er net is a matter, ultimately;
that has te be decided in the O.A. But se far his claim .
is conceﬁhed, the applicant has get a right te approach %“
this Tribunal. Hence it has beceme necessary te review

the erder dated 4.9.91 suitably. Hence in the last para

of the erdér dated 4.9.91 after the sentence, "Se, thi@?
ceurt has ne jurisqictien te entertain this petitien ....;":

fat

in continuationﬁ"except with regard te back wages. Admit

the 0,A., only with regard te claim for back wages."

4. This R,P. i5 allewed as indicated abeve. Issue
revised erder accerdingly. List O.A. fer erders en 1.11.93.

Ceunter of the respendents in the meanwhile.

{Dictated in the Open Ceurt) S
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{(T.CHANDRASEKHAR REDDY) ' (A, B.GORTZZ 7
' Member {Judl.) Member(Admn ) ¢
I . &5
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Deguty Registiagh b
kmv/ad

Divisional Engineer,

Telecom Bhimavaram-204,

2+ The

Pndustrial Tribunal,

Ramkote, Hyderabad-l.
3. Onecopy to Mr.Ce.suryanarayana, Advocate, CAT.Hyd.

4, One
5. Cne

copy to Mr. Addl .CGSC,
copy to Library,cCAT.Hyd.

6.0ne spare copye.
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TYPED BY \ COMPAREDSPEY
. ~
CHECKED RY APPROVED BY

IN THE CENTRAL ADMTNISTRATIVE TRIBUHAL
HYLERABAD_BENCH AT HYDERABAD

THE HON'ZLE MR.JUQICE V.NEELADRI RAQ
T _ VICE CHAIRMAN

i LN /
THE HON'BLE MR.A.B.,GORTHI .:MEMBER(A)
 AND - |
THE HON!BLE MR.T.CHANDRASEKHAR REDDY
MEMBER( SJUEL)
AND -
THE HON'BLE MR J{.T »TIRUVENGADAM:M(&)

Dated: }b - C" ~1993

. GRDER/ JUEEMENT-;

MIKL7R.A./Coimtio,. R \.\C\\

, | in , .
O.A.NO'."CB S"S‘ \C\\ | 7 h_"
T.A.No, (w.p, )

~Adnitted -and Interim directions
iSSUSE

Alfgﬁed( ) | ;%fjﬁf Ch&ljtliﬁjiifv.

Dispospd of with directions

Dimisded. \
Dismi$sed as withdrawn
Désmifgsed for defauit.
Re jecked/Or dered.

No order as to costs,

e





